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IN THE CENTRAL ADMINISTRA1IUE TRIBUNAL YDERABAD BENCH HVDERABAO 

R.P.NO.4 of 1994in O.A.No.1025 of iggo 	' 

Between 
	 Dated: 21.1.1994.1  

State of Andhra Pradesh represented, by its Chief SecretarjaGovt., 
General Administration Department, Secretariat, Hyderabad. 

Applicflt/RespOfldBflt No.1 
in .O.A. 

And 

1 	Sri. K.Ram Reddy 	... 	 Respondent/Applicant in 0.' 

2: Union Public Service Commission, represented by its Secretary,,-r 
Oholpur House, New Delhi. 

301 Union of India,. represented by its Secretary to G.ovarnment, 
ministry of Hope, Department of Personnel Affairs,. North Block, 
New Delhi.' ( 

RespondentsjRespondsnts 
- - 23in0.A. 

Counsel for the Applicant - 	: Sri.' D.andurana Reddy, Sple 
counsel for A..P.State 

Couns 1. el for the Respondents 	: Sri.'G.V.L.:N.Fiurthy -. - 	
- 	 :Sri. N.R.Devaraj, Sr. CGSC. 

CORAN:  
Hon'ble fir. A.8.Corthi, Administrative Member 
Hon'ble Mr.' T.Chandrasekhar Reddy, Judicial Member 

The Hon'ble TribOnal made the following order:— 

The contents of the PA and RPSR arising out of 1026/90 

are similar to those in MA.951/93 and RPSR 3755/93 arising from 
1) 
.A.20/91 which was disposed of by an prder dt.20.12.1993. Accor- 

dingly; in this case also, we allow the MA which is for condonation 

of delay in filing the RPSR but we reject the Revieu,Petition. 

Deputy Registrar(Judl.YC 

'S 

Cppy to:—  
- 1. Chief Secretary to Govt., General Administration Department,. 

State of Andhra Pradesh, Secretariat, Hyderabad.' 

2.' Secretary,. Union Public Service,Commission, Dholpur House, 
New Delhi. 	 - 

3. Secretary; to co6rnment, Ministry of Home, Department of 
!e.50el Affairs, Union of India, North Block, New Delhio1 

41 One copy to Sri. D.Panduranga Reddy, Spi. counsul for A.P.State. 

5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.' 

6. One copy to Sri. G.V.t.N.Nurthy, advocate, CAT, 

7,' One copy to Library, CAT, Hyd. -' 
B. One spare copy.' 	 - 

Rsm/— 	- 

- 	

-• 	
* 
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IN THE CET AL Hfl7I5TRfTIVE TRIBUL 

I-BJDE.R, ?AL NE: 	AT EDERABAD 

J THE :-o:v 	1 	ICE X7.NEELADRI PAC 

VICE-,-CEAIRMAN 

S 	A:ID 

THE HON tEE IlK 	B 0GCRTFII :MEMEER(A) 

Ti LB } ION hILL LCRTCHANDR SEKETAR REDLY 
MEICER(JUDL) 

THE HCIIJ'DLE HP.R.LYb-ARAJAN • MEMBER 
(ADMN) 

Dated: i/,4 4 . 	 - 

tRDER/UtY&tt;tT-r 

M/R.A/CA. No, 

O.A.No 

Admitted and Interim Directions 
issu d. 	 - contrat A-amln,sttattvO TrMR 

DESPATCH 
Ai1oWd. 

DiSpOked of with 3irecjio 

' UVOERABAD BENCW 

DasIr\issed as w±thdrawn. 

Dismssed for Iefault. 

Reie4ed/Crdered 

J3orcer as:  to costs. 

F1' 




